I N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

A NCS. 8-9
I'N
ClVIL APPEAL NOS. 4809-4810 OF 2007

G M TANDA THERVAL PONER PRQJECT APPELLANT
VERSUS
JAI PRAKASH SRI VASTAVA & ANR. RESPONDENTS
ORDER

Heard the | earned counsel for the parties.
W find no reason to entertain this application

whi ch is, accordingly, dismssed.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI
DECEMBER 13, 2010.



